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MONTREAL PROTOCOL ON SUBSTANCES THAT DEPLETE THE OZONE LAYER
CONCLUDED AT MONTREAL ON 16 SEPTEMBER 1987

ADOPTION OF ADJUSTMENTS AND AMENDMENT

BY THE NINTH MEET OF THE PART LD AT MONTREAL
ON 15-17 SEPTEMBER 1997

The Secretary-General of the United Nations, acting in his capacity
as depositary, communicates the following:

I

At the Ninth Meeting of the Parties to the above Protocol, held in
Montreal from 15 to 17 September 1997, the Parties adopted the
Adjustments to the Protocol (Decisions IX/1, IX/2 and IX/3), pursuant to
article 2 (9) of the Protocol.

The text of the Adjustments is transmitted herewith in the
six languages of their conclusion, as Annexes I, II and III to this
notification.

The Adjustments will enter into force on the expiry of six months
from the date of the present notification issued pursuant to article
2 (9) of the Protocol.

II

Also, at their Ninth Meeting, the Parties further adopted, in
accordance with the procedure laid down in article 9 (4) of the 1985
Vienna Convention for the Protection of the Ozone Layer, the Amendment to
the Montreal Protocol as set out in Annex IV to the report of the Ninth
Meeting of the Parties (Decision IX/4).

The text of the above Amendment, in the six official languages
..... of its conclusion, is attached as Annex IV to this notification.

In accordance with its article 3 (1), this Amendment shall enter
into force on 1 January 1999, provided that at least twenty instruments
of ratification, acceptance or approval of the Amendment have been
deposited by States or regional economic integration organizations that
are Parties to the Montreal Protocol on Substances that Deplete the Ozone
Layer. In the event that this condition has not been fulfilled by that
date, the Amendment shall enter into force on the ninetieth day following
the date on which it has been fulfilled.

After its entry into force, the Amendment, in accordance with its
article 3 (3), shall enter into force for any other Party to the Protocol

on the ninetieth day following the date of deposit of the instrument of
ratification, acceptance or approval.

5 December 1997

v

Attention: Treaty Services of Ministries of Foreign Affairs and of
international organizations concerned
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PROTOCCLE DE MONTREAL RELATIF A DES SUBSTANCES
QUI APPAUVRISSENT LA COUCHE D'OZCNE
CONCLU 2 MONTREAL LE 16 SEPTEMBRE 1987

ADCPTION D'AJUSTEMENTS ET D'UN AMENDEMENT
PAR LA NEUVIEME REUNION DES PARTIES TENUE A MONTREAL
LE 15-17 SEPTEMBRE 1997

Le Secrétaire général de 1l'Organ:isation des Nations Unies, agissant
en sa qualité de dépositaire, communigque

I

A la Neuviéme Réunion des Parties au Protocole susmentionné, tenue a
Montréal du 15 au 17 septembre 1997, les Parties ont adopté (Décisions
IX/1, IX/2 et IX/3) des Ajustements au Protocole, en vertu du paragraphe
9 de l'article 2 dudi: Protocole.

On trouvera en annexe I, II et III A4 la présente notification le
texte desdits Ajustements, dans les six langues de leur conclusion.

) Ces Ajustements ertreront en vigueur & l‘expiration d‘un délai de
S1Xx molis a4 compter de la date de la présente notification, conformement
au paragraphe % de l'article 2 du Protocole.

1T

A leur Neuviéme Réunion &galement, les Parties ont par ailleurs
adopté (Décision IX/4), conformément A la procédure énoncée au paragraphe
4 de l'article 2 de la Convention de Vienne pour la protection de la
~ouche d‘ozone de 1583, 1l'Amendement au Protocole de Montréal qui figure
i l'annexe IV de rapport de la Neuviéme Réunicn des Parties.

On trouvera en annexe IV & la présente notification le texte de
1’ Amendement susmentionné, dans les six langues de sa conclusion.

Conformément au premier paragraphe de son article 3, le présent
Amendement entre en vigueur le ler janvier 1999, sous réserve du dépot a
cette date d’au moins 20 instruments de ratification, d'acceptation ou
d’approbation ce 1‘'Amendement ou d'adhésion & 1’Amendement par des Etats
ou des organisations régionales d’intégration économique Parties au
Protocole de Montréal relatif 3 des substances qui appauvrissent la
couche d’'ozone. Si d cette date ces conditions n'ont pas été remplies,
le présent Rmendement entre en vigueur le quatre-vingt-dixiéme jour
suivant la date & laguelle ces conditions ont été remplies.

Aprés son entrée en vigueur, 1'Amendement entrera en vigueur le
quatre-vingt-dixiéme jour A compter de la date du dépdt, pour toute autre

Partie au Protocole, de l'instrument de ratification, d'acceptation ou
d'approbation, confcrmément & l'article 3, paragraphe 3, de 1'Amendement.

Le 5 décembre 1997

v

A l'attention des services des traités des ministeéeres des affarres
ftrang2res et des organisations internationales intéressées
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- To adopt, in accordance with the procedure laid down in paragraph 9 of
Article 2 of the Montreal Protocol and on the basis of the assessments
mnade pursuant to Article 6 of the Prnotocol, the adjustments with regard
to production of the controlled substances listed in Annex A to the
Protocol, as set out in annex I to the report of the Ninth Meeting of
the Parties;

- To adopt, in accordance with the procedure laid down in paragraph 9 of
Article 2 of the Montreal Protocol and on the basis of the assessments
made pursuant to Article 6 of the Protocol, the adjustments with regard
to production of the controlled substances listed in Annex B to the
Protocol, as set out in annex II to the report of the Ninth Meeting of
the Parties;

- To adopt, in accordance with the procedure laid down in paragraph 9 of
Article 2 of the Montreal Protocol and on the basis of the assessments
made pursuant to Article 6 of the Protocol, the adjustments and
reductions of production and consumption of the controlled substance
listed in Annex E to the Protocol, as set out in annex III to the
report of the Ninth Meeting of the Parties;

X/4. P 1

- To adopt, in accordance with the procedure laid down in paragraph 4 of
Article 9 of the Vienna Convention for the Protection of the Ozone
Layer, the Amendment to the Montreal Protocol as set out in annex IV to
the report of the Ninth Meetinyg of the Parties;
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Annex I

ADJUSTMENTS AGREED AT THE NINTH MEETING OF THE PARTIES RELATING
TO CONTROLLED SUBSTANCES IN ANNEX A

Article 5, paragraph 3

The following words shall be added at the end of paragraph 3 (a) of
Article 5 of the Protocol:

relating to consumption

The following subparagraph shall be added to paragraph 3 of Article 5
of the Protocol:

(c) For controlled substances under Annex A, either the average of
its annual calculated level of production for the period 1995 to 1997
inclusive or a calculated level of production of 0.3 kilograms per
capita, whichever is the lower, as the basis for determining its
compliance with the control measures relating to production.



- '3 -

Annex II

ADJUSTMENTS AGREED AT THE NINTH MEETING OF THE PARTIES RELATING
TO CONTROLLET SUBSTANCES IN ANNEX B

Article 5, paragraph 3
The following words shall be added at the end of paragraph 3 (b) of
Article 5 of the Protocol:

relating to consumption
The following subparagraph shall be added to paragraph 3 of Article 5
of the Protocol:

(d) For controlled substances under Annex B, either the average of
its annual calculated level of production for the period 1998 to 2000
inclusive or a calculated level of production of 0.2 kilograms per
capita, whichever is the lower, as the basis for determining its
compliance with the control measures relating to production.
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Annex III

ADJUSTMENTS AGREED AT THE NINTH MEETING OF THE PARTIES RELATING
TO THE CONTROLLED SUBSTANCE IN ANNEX E

A. Article 2H: Methyl bromide

B Paragraphs 2 to 4 of Article 2H of the Protocol shall be replaced by
the following paragraphs:

2. Each Party shall ensure that for the twelve-month period
commencing on 1 January 1999, and in the twelve-month period
thereafter, its calculated level of consumption of the controlled
substance in Annex E does not exceed, annually, seventy-five per cent
of its calculated level of consumption in 1991. Each Party producing
the substance shall, for the same periods, ensure that its calculated
level of production of the substance does not exceed, annually,
seventy-five per cent of its calculated level of production in 1991.
However, in order to satisfy the basic domestic needs of the Parties
operating under paragraph 1 of Article 5, its calculated level of
production may exceed that limit by up to ten per cent of its
calculated level of production in 1991.

3. Each Party shall ensure that for the twelve-month period
commencing on 1 January 2001, and in the twelve-month period
thereafter, its calculated level of consumption of the controlled
substance in Annex E does not exceed, annually, fifty per cent of its
calculated level of consumption in 1991. Each Party producing the
substance shall, for the same periods, ensure that its calculated level
of production of the substance does not exceed, annually, fifty per
cent of its calculated level of production in 1991. However, in order
to satisfy the basic domestic needs of the Parties operating under
paragraph 1 of Article 5, its calculated level of production may exceed
that limit by up to ten per cent of its calculated level of production
in 1991.

4. Each Party shall ensure that for the twelve-month period
commencing on 1 January 2003, and in the twelve-month period
thereafter, its calculated level of consumption of the controlled
substance in Annex E does not exceed, annually, thirty per cent of its
calculated level of consumption in 1991. Each Party producing the
substance shall, for the same periods, ensure that its calculated level
of production of the substance does not exceed, annually, thirty per
cent of its calculated level of production in 1991. However, in order
to satisfy the basic domestic needs of the Parties operating under
paragraph 1 of Article 5, its calculated level of production may exceed
that limit by up to ten per cent of its calculated level of production
in 1991.

B Each Party shall ensure that for the twelve-month period
commencing on 1 January 2005, and in each twelve-month period
thereafter, its calculated level of consumption of the controlled
substance in Annex E does not exceed zero. Each Party producing the
substance shall, for the same periods, ensure that its calculated level
of production of the substance does not exceed zero. However, in order



to satisfy the basic domestic needs of the Parties operating under
paragraph 1 of Article 5, its calculated level of production may exceed
that limit by up to fifteen per cent of its calculated level of
production in 1991. This paragraph will apply save to the extent that
the Parties decide to permit the level of production or consumption
that is necessary to satisfy uses agreed by them to be critical uses.

2. Paragraph 5 of Article 2H of the Protocol shall become paragraph 6.
B. Article 5, paragraph 8 ter (d)
2 The following shall be inserted after paragraph 8 ter (d) (i) of

Article 5 of the Protocol:

(ii) Each Party operating under paragraph 1 of this Article
shall ensure that for the twelve-month period commencing on
1 January 2005, and in each twelve-month period thereafter,
its calculated levels of consumption and production of the
controlled substance in Annex E do not exceed, annually,
eighty per cent of the average of its annual calculated
levels of consumption and production, respectively, for the
period of 1995 to 1998 inclusive;

(1ii) Each Party operating under paragraph 1 of this Article
shall ensure that for the twelve-month period commencing on
1 January 2015 and in each twelve-month period thereafter,
its calculated levels of consumption and production of the
controlled substance in Annex E do not exceed zero. This
paragraph will apply save to the extent that the Parties
decide to permit the level of production or consumption
that is necessary to satisfy uses agreed by them to be
critical uses;

2. Paragraph '8 ter (2' (ii) of Article 5 of the Protocol shall become
paragraph 8 ter (d) (iv).
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Annex IV

AMENDMENT TO THE MONTREAL PROTOCOL ADOPTED BY THE NINTH MEETING
OF THE PARTIES

ARTICLE 1: AMENDMENT

A. Article 4, paragraph 1 qua.

The following paragraph shall be inserted after paragraph 1 ter of
Article 4 of the Protocol:

1 gua. Within one year of the date of entry into force of this

paragraph, each Party shall ban the import of the controlled substance
in Annex E from any State not party to this Protocol.

B. Article 4, paragraph 2 qua.

The following paragraph shall be inserted after paragraph 2 ter of
Article 4 of the Protocol:

2 gua. Commencing one year after the date of entry into force of
this paragraph, each Party shall ban the export of the controlled
substance in Annex E to any State not party to this Protocol.
C. le 4 7
In paragraphs 5, 6 and 7 of Article 4 of the Protocol, for the words:
and Group II of Annex C
there shall be substituted:
+ Group II of Annex C and Annex E
D. Article 4, paragraph 8
In paragraph 8 of Article 4 of the Protocol, for the words:
Article 2G
there shall be substituted:

Articles 2G and 2H



E. icle 4A: f tra wi Parties
The following Article shall be added to the Protocol as Article 4A:

1. Where, after the phase-out date applicable to it for-a controlled
substance, a Party is unable, despite having taken all practicable
steps to comply with its obligation under the Protocol, to cease
production of that substance for domestic consumption, other than for
uses agreed by the Parties to be essential, it shall ban the export of
used, recycled and reclaimed quantities of that substance, other than

for the purpose of destruction.

2 Paragraph 1 of this Article shall apply without prejudice to the
operation of Article 11 of the Convention and the non-compliance
procedure developed under Article 8 of the Protocol.

F. Article 4B: Licensing
The following Article shall be added to the Protocol as Article 4B:

) BN Each Party shall, by 1 January 2000 or within three months of the
date of entry into force of this Article for it, whichever is the
later, establish and implement a system for licensing the import and
export of new, used, recycled and reclaimed controlled substances in
Annexes A, B, C and E.

2 Notwithstanding paragrapk 1 of this Article, any Party operating
under paragraph 1 of Article 5 which decides it is not in a position to
establish and implement a system for licensing the import and export of
controlled substances in Annexes C and E, may delay taking those
actions until 1 January 2005 and 1 January 2002, respectively.

3 Each Party shall, within three months of the date of introducing
its licensing system, report to the Secretariat on the establishment
and operation of that system.

4. The Secretariat shall periodically prepare and circulate to all
Parties a list of the Parties that have reported to it on their
licensing systems and shall forward this information to the
Implementation Committee for consideration and appropriate
recommendations to the Parties.

ARTICLE 2: RELATIONSHIP TO THE 1992 AMENDMENT

No State or regional economic integration organization may deposit an

instrument of ratification, acceptance, approval or accession to this
Amendment unless it has previously, or simultaneously, deposited such an
instrument to the Amendment adopted at the Fourth Meeting of the Parties in
Copenhagen, 25 November 1992.



=
ARTICLE 3: ENTRY INTO FORCE

% This Amendment shall enter into force on 1 January 1999, provided that
at least twenty instruments of ratification, acceptance or approval of the

Amendment have been deposited by States or regional economic integration
organizations that are Parties to the Montreal Protocol on Substances that
Deplete the Ozone Layer. In the event that this condition has not been
fulfilled by that date, the Amendment shall enter into force on the ninetieth
day following the date on which it has been fulfilled.

2. For the purposes of paragraph 1, any such instrument deposited by a
regional economic integration organization shall not be counted as additional
to those deposited by member States of such organization.

3. After the entry into force of this Amendment, as provided under
paragraph 1, it shall enter into force for any other Party to the Protocol on
the ninetieth day following the date of deposit of its instrument of

ratification, acceptance or approval.
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Décision IX/1. Nouveaux ajustements concernant les
substances de 1‘’annexe A

- D’adopter, conformément d& la procédure énoncée au
paragraphe 9 de l’article 2 du Protocole de Montréal et
en se fondant sur les évaluations faites en application
de l’article 6 du Protocole, les ajustements concernaant
la production des substances réglementées inscrites &
1l’annexe A du Protocole, comme cela est indiqué &
l’annexe I du rapport de la neuviéme Réunion des Parties;

- D’adopter, conformément i la procédure énoncée au
paragraphe 9 de l’article 2 du Protocole de Montréal et
en se fondant sur les évaluations faites en application
de l’article 6 du Protocole, les ajustements, concernmant
la production des substances réglementées énumérées a
l’annexe B du Protocole, comme cela est indiqué a
1’annexe II du rapport de la neuviéme Réunion des
Parties;

- D’adopter, conformément & la procédure énoncée au
paragraphe 9 de l’article 2 du Protocole de Montréal et
en se fondant sur les évaluations faites en application
de l’article 6 du Protocole, les ajustements et
réductions concernant la production et la consommation de
la substance réglementée figurant 4 1’annexe E du
Protocole, comme cela est indiqué & 1l’annexe III du
rapport de la neuviéme Réunion des Parties;

i X/4 Nouv

- D’adopter, conformément & la procédure énoncée au
paragraphe 4 de l’article 9 de la Convention de Vienne
pour la protection de la couche d’ozone, 1’Amendement au
Protocole de Montréal qui figure 4 1’annexe IV du rapport
de la neuviéme Réunion des Parties;
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Annexe 1

AJUSTEMENTS DECIDES A LA NEUVIEME REUNION DES PARTIES CONCERNANT
LES SUBSTANCES REGLEMENTEES DE L’ANNEXE A

Article 5., paragraphe 3

A la fin de 1'alinéa a) du paragraphe 3 de l’article 5 du Protocole
ajouter les mots suivants :

en ce qui concerne la consommation

Ajouter l’alinéa ci-aprés au paragraphe 3 de l’article 5 du
Protocole :

c) S'il s’'agit des substances réglementées de 1‘annexe A, soit la
moyenne de son niveau calculé de production annuelle pour la période
allant de 1995 & 1997 inclus, soit le niveau calculé de production de
0,3 kg par habitant, le chiffre le plus bas é&tant retenu, pour
déterminer si elle cobserve les mesures de réglementation en ce qui
concerne la production.
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Aunexe I1

AJUSTEMENTS DECIDES A LA NEUVIEME REUNION DES PARTIES CONCERNANT
LES SUBSTANCES REGLEMENTEES DE L'ANNEXE B

Article 5, paragraphe 3

Ajouter les mots suivants & la fin de 1l’alinéa b) du paragraphe 3 de
l*article 5 du Protocole :

en ce qui concerne la consommation

Ajouter 1l’alinéa ci-apre@s au paragraphe 3 de 1l’article 5 du
Protocole :

d) S’il s’'agit de substances réglementées figurant & 1'annexe B,
soit la moyenne de son niveau calculé de production annuelle pour la
période allant de 1998 & 2000 inclus, soit le niveau calculé de
prcduction de 0,2 kg par habitant, le chiffre le plus bas étant
retenu, pour déterminer si elle observe les mesures de réglementation
en ce qui concerne la production.
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AJUSTEMENTS DECIDES A LA NEUVIEME REUNION DES PARTIES CONCERNANT

LA SUBSTANCE RECLEMENTEE DE L‘'ANNEXE E

A, Articl : Bromur 1

1. Remplacer les paragraphes 2 & 4 de l'article 2H du Protocole par les
paragraphes suivants :

2.

Pendant la période de douze mois commengant le ler janvier 1999,
et ensuite, pendant chaque période de douze mois, chaque Partie
veille & ce que son niveau calculé de consommation de la
substance réglementée de 1’Annexe E n’excéde pas, annuellement,
75 % de son niveau calculé de consommation de 1391. Chague
Partie produisant cette substance veille 3 ce gque, pendant ces
mémes périodes, son niveau calculé de production de ladite
substance n'’excéde pas, annuellement, 75 % de son niveau calculé
de production de 1991. Toutefois, pour répondre aux besoins
intérieurs fondamentaux des Parties visées au paragraphe 1 de
l'article 5, son niveau calculé de production peut excéder cette
limite d‘un maximum de 10 % de son niveau calculé de production
de 1991.

Pendant la période de douze mois commengant le ler janvier 2001,
et ensuite, pendant chaque période de douze mois, chaqgue Partie
veille & ce que son niveau calculé de consommation de la
substance réglementée de 1’'Annexe E n’excéde pas, annuellement,
50 % de son niveau calculé de consommation de 1991. Chaque
Partie produisant cette substance veille & ce que, pendant ces
mémes périodes, son niveau calculé de production de ladite
substance n’excéde pas, annuellement, 50 % de son niveau calculé
de production de 1991. Toutefois, pour répondre aux besoins
intérieurs fondamentaux des Parties visées au paragraphe 1 de
l'article 5, son niveau calculé de production peut excé&der cette
limite d’un maximum de 10 % de son niveau calculé de production
de 1991.

Pendant la période de douze mois commengant le ler janvier 2003,
et ensuite, pendant chaque période de douze mois, chaque Partie
veille & ce que son niveau calculé de consommation de la
substance réglementé&e de 1'Annexe E n’excéde pas, annuellement,
30 ¥ de son niveau calculé de consommation de 1991. Chaque
Partie produisant cette substance veille a ce que, pendant ces
mémes périodes, son niveau calculé de production de ladite
substance n'’excéde pas, annuellement, 30 % de son niveau calculé
de production de 1931. Toutefois, pour répondre aux besoins
intérieurs fondamentaux des Parties visées au paragraphe 1 de
l’article 5, son niveau calculé de production peut excé&der cette
limite d’'un maximum de 10 % de son niveau calculé de production
de 1991.

Pendant la période de douze mois commengant le ler janvier 2005,
et ensuite, pendant chaque péricde de douze mois, chague Partie
veille & ce que son niveau calculé de consommation de la
substance réglementée de 1’'Annexe E n'excéde pas zéro. Chaque
Partie produisant cette substance veille & ce que, pendant ces
mémes périodes, son niveau calculé de production de ladite
substance n’excéde pas zéro. Toutefois, pour répondre aux
besoins intérieurs fondamentaux des Parties visées au paragraphe
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1 de 1l'article 5, son niveau calculé de production peut excéder
cette limite d‘un maximum de 15 % de son niveau calculé de
production de 1991. Le présent paragraphe s’applique sauf dans
le cas ol les Parties décident d’autoriser le niveau de
production ou de consommation qui est nécessaire a la
satisfaction des utilisations qu’elles jugent essentielles pour
1’agriculture.

2. Le paragraphe 5 de l'article 2H devient le paragraphe 6.

s 58 Aprés le paragraphe B8 ter d) i) de l’article 5 du Protocole insérer ce
qui suit

ii) Chaque Partie visée au paragraphe 1 du présent article
veille & ce qu‘au cours de la période de douze mois débutant
le ler janvier 2005, et par la suite au cours de chaque
période de douze mois, ses niveaux calculés de consommation
et de production de la substance réglementée de 1’'annexe E
n’excéde pas, annuellement, 80 %¥ de la moyenne de ses
niveaux calculés de consommation et de production annuelles,
respectivement, pour la période allant de 1995 a 1998
inclus;

iii) Chaque Partie visée au paragraphe 1 du présent article
veille & ce qu’au cours de la période de douze mois débutant
le ler janvier 2015, et par la suite au cours de chaque
période de douze mois, ses niveaux calculés de production et
de production de la substance réglementée de 1’annexe E
soient nuls. Le présent paragraphe s’'applique sauf dans le
cas ol les Parties décident d’autoriser le niveau de
production et de consommation qui est nécessaire a la
satisfaction des utilisations qu’elles jugent essentielles;

2. Le paragraphe 8 ter d) ii) de l‘article 5 du Protocole devient le
paragraphe 8 ter d) iv).
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Annexe IV

AMENDEMENT AU PROTOCOLE DE MONTREAL ADOPTE PAR
LA NEUVIEME REUNION DES PARTIES

ARTICLE PREMIER : AMENDEMENT
A. i a 1 a

Aprés le paragraphe 1 ter de l’article 4 du Protocole, insérer le
paragraphe suivant

1 gua. Dans un délai de un an a compter de la date d’entrée en
vigueur du présent paragraphe, chacune des Parties interdit
1’importation de la substance réglementée de l’'annexe E en provenance
de tout Etat non Partie au présent Protocole.

B. Article 4, paragraphe 2 qua.

Aprés le paragraphe 2 ter de l’'article 4 du Protocole insérer le
paragraphe suivant :

2 gua. Un an aprés la date d’entrée en vigueur du présent
paragraphe, chacune des Parties interdit 1’exportation de la substance

réglementée de 1l’'annexe E vers un Etat non Partie au présent
Protocole.

C. Article 4, paragraphes S5, 6 et 7
Aux paragraphes 5, 6 et 7 de l’article 4 du Protocole, remplacer

du Groupe de 1l’annexe C

par :
du Groupe de l'annexe C et & l’annexe E
D. Article 4, paragraphe 8
Au paragraphe 8 de l'article 4 du Protocole, remplacer :
de l'article 2G
par

des articles 2G et 2H

E. Article 4A : Réglementation des échanges commerciaux
avec les Parties

L-article ci-aprés est ajouté au Protocole en tant qu‘article 4A :

A ES Lorsqu’aprés la date d’'élimination qui lui est applicable pour
une substance réglementée donnée une Partie n’est pas en mesure, bien
qu’ayant pris toutes les mesures pratiques pour s'acquitter de ses
obligations en vertu du Protocole, de mettre un terme 3 la production
de ladite substance destinée a la consommation intérieure, aux fins
d'utilisations autres que celles que les Parties ont décidé de
considérer comme essentielles, ladite Partie interdit 1’exportation de
guantités utilisées, recyclées et régénérées de ladite substance
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lorsque ces quantités sont destinées a4 d’autres fins que la
destruction.

Rix Le paragraphe 1 du présent article s’applique sous réserve de
1'application de 1'article 11 de la Convention et de la procédure de
non respect &laborée au titre de l’'article 8 du Protocole.

F. Article 4B : Autorisation
L’article ci-aprés est ajouté au Pvotocole en tant qu'article 4B :

. Chaque Partie met en place et en oceuvre, le ler janvier 2000 au
plus tard ou dans un délai de trois mois & compter de la date d’'entrée
en vigueur du présent article en ce qui la concerne, la date la plus
éloignée étant retenue, un systé@me d’autorisation des importations et
des exportations de substances réglementées nouvelles, utilisées,
recyclées et régénérées des annexes A, B, C et E.

p Nonobstant les dispositions du paragraphe 1 du présent article,
chaque Partie visée au paragraphe 1 de l’article 5 qui décide qu'elle
n‘est pas en mesure de mettre en place et en ceuvre un systéme
d‘’autorisation des importations et des exportations des substances
réglementées des annexes C et E peut reporter au ler janvier 2000 et
au ler janvier 2002, respectivement, l‘adoption de ces mesures.

i Chaque Partie, dans un délai de trois mois & compter de la date
d’entrée en vigueur du systéme d’autorisation, fait rapport au
Secrétariat sur la mise en place et le fonctionnement dudit systéme.

4. Le Secrétariat établit et diffuse périodiquement A toutes les
Parties la liste des Parties ayant fait rapport sur leur systéme
d’autorisation et communique cette information au Comité& d’'application
aux fins d’'examen de recommandations appropriées aux Parties.

ARTICLE 2 : RAPPORT AVEC L’AMENDEMENT DE 1992

Aucun Etat ni aucune organisation ré&gionale d’intégration &conomique
ne peut déposer un instrument de ratification, d’acceptation et
d’approbation du présent amendement ou d’adhésion audit amendement s’il
n‘a, au préalable ou simultanément, déposé un instrument de ratification,
d’acceptation et d’approbation de 1’'Amendement adopté par la quatriéme
Réunion des Parties & Copenhague, le 25 novembre 1992, ou d‘adhésion audit
Amendement .

ARTICLE 3 : ENTREE EN VIGUEUR

> Le présent Amendement entre en vigueur le ler janvier 1999, sous
réserve du dépbt & cette date d’au moins 20 instruments de ratification,
d’acceptation ou d’'approbation de 1‘'Amendement ou d‘adhésion A 1’Amendement
par des Etats ou des organisations régionales d'intégration &conomique
Parties au Protocole de Montréal relatif a4 des substances qui appauvrissent
la couche d'ozone. S5i 3 cette date ces conditions n’ont pas &té remplies,
le présent Amendement entre en vigueur le quatre-vingt-dixiéme jour suivant
la date & laquelle ces conditions ont été remplies.

2 Aux fins du paragraphe 1, aucun desdits instruments déposés par une
organisation régionale d'intégration économique ne doit &tre considéré
comme un instrument venant s‘ajouter aux instruments déja déposés par les
Etats membres de ladite organisation.
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3 Postérieurement 3 l’'entrée en vigueur du présent Amendement, comme
cela est prévu au paragraphe 1, 1l‘Amendement entre en vigueur pour toute

autre Partie au Protocole le guatre-vingt-dixiéme jour & compter de la date
du dépdt de son instrument de rztification, d’acceptation ou d’approbation.
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Pemenune [X/1. JIonoNHUTENbHBIE KOPPEKTHPOBKH, KAcAIOWHECH BELICCTB,
[EePEYMCIEHHBIX B NDUAOXKEHHH A

TIpHHATH B COOTBETCTBHM C MPOLEAYPOH, HIJIOKEHHON B MyHKTE 9 cTaThH 2
MOHpeasbCKoro rnpoToKOoNa, ¥ Ha OCHOBE OLIEHOK, NMPOBENEHHBIX COTJIACHO CTaThe 6
[TpoTokona, KOppEeKTHPOBKH, KACAIOMIHECS NMPOU3BOMACTBA PETYNIHPYEMbIX BEILECTB,
[epeYHCHeHHbIX B NMpUAoXeHHH A K IIpoToKoNy, B TOM BHAE, K&K OHH H3JIOXKEHbI B
ripunoxenuu | x noknany pessroro Cossuianus CTOPOH.

Pewienue 1X/2. IlononHuTENE

[IpHHATH B COOTBETCTBHH C MPOLIEAYPOR, HINOXEHHOM B MYHKTE 9 CTaThH 2
MOHpeanscKoro MpOTOKONa, ¥ HA OCHOBE OLEHOK, MPOBEJEHHBIX COTMACHO CTaThe 6
IlpoTokona, KOppEKTHPOBKH, KacalollHecs NMPOU3BOACTBA PEry/HpyeMbIX BELLECTB,
nepevYHcNeHHbIX B npunoxeHHu B x [IpoTokony, B TOM BHAE, KAK OHH H3JIOXKEHBI B
npunoxenuu Il k noknany nessroro Cosewianus CTOpOH.

Pewenue [X/3. [ononHuTenbHbIE KODDEK KD3

[IpHHATH B COOTBETCTBHH C MPOLEAYPON, H3NIOXKEHHON B MYHKTE 9 CTAaTHH 2
MOHpeaNbCKOro MpoTOKONa, X Ha OCHOBE OLIEHOK, MPOBENEHHbIX COTNIACHO CTaThe 6
[poTOKONA, KOPPEKTHPOBKH M COKpPAILEHMS, KacalollMecs NpOW3BOACTBA U NMOTpe6IeHNs
PEry/IMpyeMoro BEIECTBA, YKa3aHHOro B npunoxeHuun E K [TpoTokony, B TOM BHIE, KaK
OHH H3JI0XeHb! B npunoxeHuu Il k noknany nessroro Cosewanus CTOpOH.

Pewenue 1X/4. [lomonnurenbHas nonpaska K [poTokony

[IpMHSATb B COOTBETCTBUM C NMPOULEAYPOR, U3NOXKEHHON B NMyHKTE 4 CTaThu 9
EeHCKOM KOHBEHLMHM 00 OXpaHe 030HOBOIO CJIOS, MONpasKy K MOHpeanbCcKOMYy
NPOTOKONY B TOM BHIE, KaK OHA H3MT0XKEHA B NpHIOXEeHHH [V K noknany nNeBsTOro

Cosemanus CTopoH.
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CCITACOBAHHBIE HA JJEBSITOM COBEIIAHHHU CTOPOH KOPPEKTHPOBKH,
KACAIOIMECS PETYJIMPYEMbIX BEIIECTB B ITPHJIOKEHHH A

CraTps 5. NVHKT 3
B koHue nykkTa 3 a) cratsu 5 IpoTokona no6asnsercs cnenyiomas ¢pasa:

"Kacalolmmxcs norpe6neHus".

B nynkTe 3 crarbu S [IpoToKOona foGaBnseTCs MOANMYHKT ClENYIOLLEro
CONEPXKAHMA:

"c) ‘DNIA PEryMpyeMBIX BELIECTB, YKa3aHHbIX B NMPHJIOXEHHH A,
nu60 pacyeTHbIA CPEOHEroNOBOM YPOBEHb CBOErO NMPOM3BOACTBA 34 MEPHON C
1995 no 1997 roant BRMIOYHTENBEHO, MM60 PaCYETHBIA YPOBEHb NMPOM3BOACTEA B
ob6beme 0,3 Kr Ha AyUIy HACENEHHS B 3aBUCHMOCTH OT TOrO, KaKOM YpOBEHb
SB/ISETCA MEHBIUMM, B Ka4€CTBE OCHOBBI JUIs ONpeNeNieHHs KPUTEpHUS
COGMIONEHUNA €10 Mep PErylHPOBAHMA, KACAIOMIMXCH MPOM3BOACTBA".
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COI'JTACOBAHHBIE HA JJEBSTOM COBEIIAHHMH CTOPOH KOPPEKTHPOBKH,
KACAIOIIHECS PEI'YJIMPYEMBIX BEIECTB B ITPUJIOJKEHHH B

CraThs 5, OVHKT 3

B xoHue nynkra 3 b) crateu 5 IIpoTokona nobasnsercs cnenywouias gpasa:
"Kacaowmmxcs norpeéneHus”.

B nynkre 3 craTbu 5 [IpoToxona no6asnseTcss MOMANYHKT CIEAYIOMIEro
CONEPXKAHMA:

"d) IUIS perynupyeMbiX BEILeCTB, YKa3aHHbIX B IIPHIIOXEHHH B,
NGO pacYeTHBIA CPeAHErONOBOA YPOBEHb CBOEr0 MPOK3BOACTBA 38 MEPHON C
1998 no 2000 romsl BRAIOYMTENBHO, MH60 PACYETHBIA ypOBEHb MPOM3BOMCTBA B
.o&beue 0,2 kr Ha oyniy HaceneHWs B 3aBHCHMOCTH OT TOrO, KAKOH YPOBEHb
SABJIACTCA MEHBILUMM, B Ka4Y€CTBE OCHOBBI [UIA ONpeeneHus KpHTepus
COGMIONEHHA €10 Mep pPeryJMpOBaHMs, KacalolMXCcs NMpOMU3BOACTBA".
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COT'JIACOBAHHBIE HA IEBAATOM COBEIIAHUU CTOPOH KOPPEKTHPOBKH.
KACAIOIIHUECS PETYJIMPYEMOTI'O BELIECTBA B IIPUJIOKEHHWH E

A. Crates 2H: BpOMHCTBIA METHI
[MyuxTs! 2-4 crateu 2H [IpoTOKONA 3aMEHSIOTCH CEAYIOLUHMH MYHKTAMMH:

8 Kaxxas CropoHa o6ecrieynsaer, 4To6bl 3a NMEpPUOJL ABEHANLATH
MecsleB, HayuHaowmAaca 1 sasaps 1999 rona, ¥ 3a KaXIbIA MOCAEAYIOLIHA
NEepHON [BEHAMATH MECALIEB FONOBOW PACYETHBIN YPOBEHDb MOTPEOICHHS €10
Pery/iupyeMoro BeLIecTBa, YKa3aHHOrO B MpHJIOXeHWH E, He npesbilla

75 NpOLIEHTOB OT €€ pacyeTHOro yposHs norpebnenus B 1991 romy. Kaxnas
CTopoHa, NpOM3BOASAIAS TAKOE BEILECTBO, 34 T€ XK€ Mepuoabl obecrneyusaer,
4TOGbI FOOBOM pacyYeTHBIN YPOBEHb [POU3IBOJICTBA €10 STOrO BELUECTBA HE
MpesbIan 75 NPOUEHTOB OT €€ PacyeTHOro ypoBHs mnpoussoacTsa 8 1991 romy.
OnHako Ans yHOBNETBOPEHHS OCHOBHBIX BHYTpPEHHHX moTpebHocTei CTOpOH,
JIEHACTBYIOLMX B paMKaxX MyHKTA | cTaTeH 5, ee pacyeTHbIA ypOBEHb
MPOM3BOACTBA MOXET MpPEBBIILIATE ITOT npenen He 6onee 4eM Ha OeCATb
MPOLIEHTOB OT €€ pacYeTHOro YPOBHS MpoM3BojcTsa B 1991 roay.

3. Kaxpas CropoHa obecriequsaeT, yToOb! 3a MEpHOJ ABEHAMLATH
Mecsues, HaynHaomuics | saeaps 2001 rojga, ¥ 3a KaXAbli MOCHEAYIOLIHA
NMEepHON ABEHAMLATH MECALEeB rONOBOM PACYETHLIA YPOBEHb MOTPEOSEHHSA €i0
perynupyeMoro BelIeCTBa, YKa3aHHOr0 B MpHIOXKEHHH E, He npessilual

50 npoueHTOB OT ee pacYeTHOro ypoBHs norpebnenus B 1991 rogy. Kaxnas
CTopoHa, NMPOMU3BONAIIAN TAKOE BEILECTBO, 33 TE XK€ Mepuobl 00ecrneynBaeT,
4TOOBI rOIOBOW PacYeTHBIA YPOBEHb MPOH3BOACTBA €10 3TOrO BEILECTBA HE
npesbimuan 50 MpOUEHTOB OT €€ pacYeTHOro ypoBHs Nnpou3sonctsa B 1991 roay.
OnHako N1 yaOBIAETBOPEHHSA OCHOBHBIX BHYTPEHHHX roTpedHoctest CTOPOH,
NEeACTBYIOLUMX B paMKax IYHKTa | cTaThH 5, ee pacyeTHbIMA ypOBEHb
[TPOM3BOMICTBA MOXET IMPEBBILLIATh ATOT Nnpenen He Goee yeM Ha NECATb
MPOLIEHTOB OT €€ pac4YeTHOr0 YPOBHA Npou3BoncTsa B 1991 romy.

4, Kaxnaa CropoHa ofecrieuusaer, YyToObl 3a NMEPHOJ IBEHANLIATH
MecslUes, HaYHHaowMAcsA | suBaps 2003 ropa, ¥ 3a KaXIbIA NMOCHENYIOLMHA
MEepHOJ NBEHANIATH MECSLIeB rOfNOBOA PACYETHLIA YPOBEHb NMOTPEONEHUS €10
PEryNIHPYEeMOro BELIECTBA, YKa3aHHOrO B MpUIOXKeHHWH E, He npesbiian

30 nNpoueHTOB OT ee pacyeTHOro ypoBHs nmoTpebnerus & 1991 rogy. Kaxnas
CTopoHa, NpOM3BONAIIAN TAKOE BEILIECTBO, 3a T XKe NepHOMbl 0becrneYuBaeT.
4TOObI FONIOBOM PacYeTHBIA YPOBEHb MPOM3BOMICTBA €10 3TOrO BELLECTBA HE
npesbiuan 30 NpOLEHTOB OT €€ PacYeTHOro ypoBHA NMpPOoM3BoAcTBa B 1991 romy.
OnHako 1uis ynOBNETBOPEHUS OCHOBHBIX BHYTPEHHHX moTpedHocTeln CTOpOH,
ACHCTBYIOLMX B PaMKaX MYHKTa | CTaTeu 5, ee pacyeTHHIA YPOBEHb
[POH3BOACTBA MOXET MPEBBIILIATL ATOT Mpeaen He fonee yeM Ha OecsATh
NMPOLEHTOB OT €€ pacyeTHOro ypoBHN nmpoussoucTsa B 1991 rony.

5. Kaxnas CropoHa o6ecrieyuBaeTr, YTOObI 3a MEPHOJ ABEHAILIATH
MecsleB, HaYHHaomMAcs | sHBaps 2005 roma, ¥ 3a KaXKIbIHA MOCHEAYIOLLMA
MEePHON NBEHANUATH MECSLEB PACYETHBIH YpOBEHb NOTpe6NEHUs €10
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PeryHpyeMoro BelIecTBa, YKa3aHHOro B NMpuioXeHuH E, He npesslllan
Hynesoro yposus. Kaxpas CropoHa, Npou3Bosillias Takoe BELIECTBO, 3a TE Xe
nepuoabl o6ecreyruBaeT, 9ToObI €€ pacYeTHbIA YpPOBEHbL MPOU3BOACTBA 3TOr0
BELLIECTBA HE MpeBbIlIaN HyNeBO# ypoBeHb. ONHAKO JUIA YHOBIETBOPEHHS
OCHOBHBIX BHYTpeHHHX notpebHocrelt CTOPOH, ACHCTBYIOLHX B paMKax MyHKTa
| craTeu S, ee pacyeTHBIA YpPOBEHb NPOU3BOACTBA MOXKET MPEBBILIATE 2TOT
npepen He 6onee Yem Ha 15 NMPOUEHTOB OT €€ pacYeTHOro ypoBHS NMPOM3BOACTBA
B 1991 romy. Hacrosmmit myHKT GyfeT MPUMEHATHCS 32 HCKIIOYEHHEM TeX
cny4daes, korga CTOpOHBI MPHHHMAIOT PELLIEHHE PA3PEILHUTh TAKOH YyPOBEHD
NPOM3BOJICTBA MJIK MOTPEBIEHHUSA, XOTOPbIA HEOOXOAUM JUIS YIOBIETBOPEHHS TeX
BHJIOB MCIOJb30BaHUS, KOTOPbIE MPU3HAHBI HMM KaK BaXKHEHIIHE BHMIbI

MPUMEHEHHSA.
2. [TynxT 5 crarsu 2H IIpoTOKONA CTAHOBUTCA IMYHKTOM 6.
B. Crares 5, nvHkT 8-Tep d)
L. [Tocne nyrkTa 8-tep d) i) cratem 5 IIpoToKona Ko6GaBNAETCA TEKCT CAEAYIOLIErO
CofepXaHuA:
i) Kaxnas CtopoHa, fedCTBYyIOIas B paMKaX MyHKTA | HACTOSAILEH CTATHH,

obecnieyusaeT, YTOOb! 3a NEPHON ABEHANUATH MECALEB, HAYHHAIOMMACS
1 saBaps 2005 roma, M 32 KaX/bli MOCNEAYIOLMA NEPHO ABEHANIATH
MECALIEB €XerofaHble pacyYeTHbIE YPOBHH NMOTPeONIeHHS M MPOU3BOJCTBA
€0 PEryJMpyeMoro BEILeCTBa, YKa3aHHOrO B NnpuioxeHuu E, He
npesbiuany 80 MPOLIEHTOB OT CPEHUX MMOKA3aTeNed €XXeroIHbIX
pacyeTHbIX YPOBHEH COOTBETCTBEHHO MOTpebIeHHs W MPOM3BOACTBA 3a
nepuon ¢ 1995 o 1998 ron BKIKOYHTENBHO;

i) Kaxpas CropoHa, AeACTBYIOIAN B PAMKAX IYHKTA | HACTOSILLIEH CTaThH,
ofecrednBaeT, YTOObI 3a NMEPUOM ABEHANLIATH MECALEB, HAYHMHAIOUIMACS
| suBaps 2015 rona, ¥ 3a KaXXObIA MOCIENYIOLIHHA NMEPHON JBEHANUATH
MECHLIEB pPacYeTHbIE YPOBHM MOTPEONIEHUS W NMPOH3BONCTBA €10
PEry/MpyeMOro BEIIECTBA, YKa3aHHOIO B npuioxeHuu E, He
MPEBBIIIANIM HYNEBOro ypoBHA. HacTosmmi nyHKT GyneT NpUMEHATLCS
3@ UCKJIIOYEHHEM TeX ciy4aes, Korga CTOpOHBI MPHHHUMAIOT PELIeHHE
Pa3pemMTh TAKOH YPOBEHb NPOU3BOACTBA WIIH MOTPe6NeHHs, KOTOPIA
HeOOXOIMM Ul YIOBNETBOPEHHMS TEX BHUAOB MCMONIb30BAHHSA, KOTOPBIE
NPH3HAHBI HMH KaK BaXXHEHILIHE BUIbI NPUMEHEHHUS;
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[lyskT 8-1ep d) ii) crateu 5 IIpoTOKONA CTAHOBUTCS MYHKTOM 8-Tep d) iv).
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MOMNPABKA K MOHPEAJIbCKOMY ITPOTOKOJIY, [TPUHATAS
OEBSATHBIM COBEILAHUEM CTOPOH

CTATHA 1: IIOTIPABKA
A. Cratbs 4, nyHKT l-KBa

IMocne nmyukTa 1-Tep craTeu 4 IIpoTokona nobasnserTcs MyHKT CAEAYIONIero
CONEePXKaHHA:

"1-KBa. B TedyeHHe OJHOTO roja moclie AaThl BCTYIUIEHUS B CHITY
HacTOALero nyHkKTa kaxngas CTOpoHA 3anpellaeT MMIIOPT peryjiMpyemMoro

BeIIecTBa, BKJIIOYEHHOrO B npuioxenue E, u3 moboro rocynapcrsa, He
sesronierocs CropoHon Hacrosmero Iporokona.

B. Crarbs 4, NVHKT 2-KBa

ITocne nynxTa 2-Tep crated 4 IIpoTokona mo6aBnseTcs MYHKT cleayiolero
CONEPIKAHUA:

"2-KBa. ITo ucTeYyeHUH OHOrO rojia rnocje NaThl BCTYTUIEHHA B CHITY
HACTOSAILIEro NMyHKTa Kaxknas CTOpOHA 3anpeluaeT SKCIOpT peryjinpyeMoro

BEILECTBa, BKIIOYEHHOTO B npuioxexue E, B moboe rocynapcTso, He
ssisromeecs CropoHon Hacrosmero ITpoTtokona.

C. Crarps 4, VHKTBI S, 6 M 7
ITyakTsl 5, 6 u 7 crateu 4 [IpoTokona:
cnosa "u Ipynny Il npunoxenus C”
3aMEeHSIOTCS Ha clenyioulyio ¢pasy:
", Tpynny Il npunoxenns C ¥ B nouioxenue E".
D. Crarbs 4, nyHKT 8
CraTes 4, NyHKT 8 ﬂpo*roniona:
dpasa "craTeu 2G"
3aMeHAETCA Ha clenyouyo dpasy:
"craTh¥ 2G u 2H".
E. Crates 4A: Perynuposanue TOpProsiad co CTOpoHAMU

Cnenyromias crates nobasnsercsa B [IpoTOKONE B KaYecTBe CTAThU 4A:
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1. B Tex cayyasix, KOraa noclie npuMeHuMon Juis CTOPOHbI AAThI
NMpeKpaleH|s MPOMU3BOACTBA M MOTPEONEHHS TOrO MM HHOIO PEryaHpyeMoro
Bewecrsa, ara CTopoHa, HECMOTPS HA MPUHATHE BCeX MPAKTHYECKHX MEp Mo
coboneHMIo cBoero obs3arenscTsa B pamkax [IpoTokona, HE B COCTOSHHM
TPeKpPaTHTh MPOH3BOICTBO STOrO BELECTBA JUIA BHYTPEHHEro NMOTpeONeHHs, 32
HCKJIIOYEHHEM BHIIOB MPUMEHEHHs, NpU3HaHHBIX CTOPOHAMM KaK OCHOBHBIE, OHA
3anpelnaeT SKCrOpT HCIONB30BAHHBIX, PELIHPKY/IHPOBAHHBIX U YTHIIH30BAHHBIX
00eMOB 3TOr0 BEILECTBa, 3a UCK/IIOYEHHEM TEX, KOTOphIe MpeaHasHaYeHbl s
YHHUYTOXEHMS.

2. [TyHkT | HacTosLUER cTaThH NpuUMeHseTcs 6e3 ymepba nis AeHcTBUA
cratey 11 KoHBEHUHH U mpoueaypsl Heco6oneHus, paspaboTaHHOA B
cooTBeTCcTBMM co craTeed 8 I[IpoTokona.

F. Crarbs 4B: JlMUeH3MDPOBAHHE
Cnenyiouias craths nobasnsiercs B [IpoTokone B KayecTse cTaTb 4B:

1. Kaxnas CropoHa K | sHBaps 2000 rona unu B TeYeHHE TPEX MECSLIEB
Mocse NaThl BCTYTUIGHHS B CHIY JUISA HEe HACTOSILEN CTaThH, B 3aBHCHMOCTH OT
TOro, Kakas JiaTa HacTYIIUT O3[Hee, CO3MaeT U BHEAPAET CHCTEMY
NHUEH3HPOBAHKSA UMIIOPTA M SKCIIOPTA HOBBIX, HCITOJIB30BAHHBIX,
PELIMPKYJIMPOBAHHBIX ¥ YTHIM30BAHHBIX PEryJMpyeMsbIX BEILECTB,
NepevYHCIeHHBIX B MpuaoXeHusx A, B, C u E.

2. HecMoTps Ha momoxXeHus NMyHKTa | HacTosmien craThu, mobas CTopoHa,
NEACTBYIOILAA B paMKax IMyHKTa | cTaTeH 5, KOTOpas pellaeT, YTo OHA HE B
COCTOSIHMM CO3[1aTh U BHEAPUTH CUCTEMY JIMLEH3UPOBAHUA UMIIOPTA M BKCMOPTA
peryJupyemsix BeLIEeCTB, NepeyrcleHHbIX B npunoxenuax C u E, moxer
OTCPOYHTDL NPUHATHE ITHX MEp, COOTBETCTBEHHO, 10 | sHBaps 2005 rona u

| suBaps 2002 rona.

v Kaxnas CTopoHa B TEYEHHME TPEX MECSLIEB I10C/1E NaThl BBEIEHUS €10
CHCTEMbI IMLIEH3UPOBAHUSA HAIPABJIAET CEKpeTapHaTy HHOOPMALMIO O CO3aHHH
H OYHKIHOHUPOBAHHH STOH CHCTEMBI.

4. CexpeTapHaTr Ha NEepHOOHUYECKOH OCHOBE MOArOTABAMBAET U
pacnpocTpasseT cpend Bcex CTOpoH nepeyeHb Tex CTOPOH, KOTOpPbIE
NPEeACTaBHIM eMy HHOOPMALUIO O CBOEH CUCTEMeE JIMLEH3UPOBAHMA, U
HarnpasaseT 3Ty HHGopMauuio KOMHTETY 10 BBIMOJHEHHIO IS PaCCMOTPEHHS H
BbIHECEHHMS COOTBETCTBYIOILUMX pekoMeHnauun CTopoHaMm.

CTATBA 2: CBA3b C ITIONTPABKOH 1992 TOIA

H# OIHO rocynapcTBO MIIM pPEerMOHANbHAS OPraHM3alMusA SKOHOMHYECKON
HHTErpallMM HE MOTYT CaBaTh Ha XPaHEHHWE NOKYMEHT O paTHGHKALMH, TIPHUHATHH,
opo6peHuH HacToswen [TonpaBKy MM NMPUCOENMHEHMHM K Hell, /i OHM 3apaHee WM
OOHOBPEMEHHO HE CHANM HA XpPaHEGHHE TAKOro pola NOKYMEHT, Kacawoumrcs [TonpaBkH,
NpUHATOH Ha vyeTBepTom Cosewianuu CtopoH B Konenrarere 25 Hosa6psa 1992 ropa.



"
CTATHA 3: BCTYIINIEHHUE B CHITY

1. Hacrosmas ITonpaska BctynaeT B cuny | siuBaps 1999 rona npH yClOBHH ClayH
Ha XpaHEHHE He MEeHee [IBa[LIaTH JOKYMEHTOB O paTHOHKALMH, NMPHHATHH HIH
ono6pennu IlonpaBku rocyaapcTBaMH HIIH PErHOHANBHBIMM OPraHM3aLMAMH
9KOHOMMYECKOH HHTErpauuu, Apasiommumucs CtopoHaMu MOHpeanbCcKOro rnpoToKona
MO BEILEeCTBaM, paspyllarolIMM O030HOBBIA COA. EcCHH K 3TOM fJaTe yKasaHHOE ycnoBHe
He cobmoneHo, ITonpaBka BCTynaeT B CHIIY Ha AEBAHOCTBIA JEHb MOC/E NAThl
COGMIONEHUSA 3TOTO YCIOBHA.

2, s uenei nyHkra | m060# TaKO# JOKYMEHT, CAAHHBIA HA XpaHEeHHE KaKOM-
M0G0 PErMOHANBHOM OPraHM3alMeN SKOHOMHYECKON MHTErpalMy, He CYMTAETCH
AONOJHUTENIBHBIM IT0 OTHOLUEHHIO K JOKYMEHTaM, CAaHHBIM Ha XpaHEHHE
rOCy[lapCTBaMH -YJIeHAMM TAKOW OpraHM3alMH.

3. ITocne Betynnenus B cuny HacTosimen ITONpaBku B COOTBETCTBHM C MYHKTOM |
[Tonpaska BCTymaeT B CH/Iy B OTHOILEHHMHM 0601 apyron Ctoposs! IpoTokona Ha
AEBAHOCTBIM [EHb MOCJE NaThl COAYH HAa XpaAHEHHME NOKYMEHTAa O paTH(HKALMH,
MPHHATHH HIHM ON06GpeHHH.



C.N.468.1997.TREATIES-4/1 (Annex)

en_el anexo A

C Adoptar, de conformidad con el procedimiento establecido en el parrafo 9
del articulo 2 del Protocolo de Montreal y sobre la base de las
evaluaciones realizadas en virtud del articulo 6 del Protocolo, los
ajustes relativos a la produrcién de las sustancias controladas
enumeradas en el anexo A del Protocolo, tal como figura en el anexo I
del informe de la Novena Reunién de las Partes;

3 Adoptar, de conformidad con el procedimiento establecido en el parrafo 9
del artfculo 2 del Protocolo de Montreal y scbre la base de las
evaluaciones realizadas en virtud del articulo 6 del Protocolo, los
ajustes relativos a la produccién de las sustancias controladas
enumeradas en el anexo B del Protocolo, tal como figura en el anexo II
del informe de la Novena Reunién de las Partes;

= Adoptar, de conformidad con el procedimiento establecido en el parrafo 3
del articulo 2 del Protocolo de Montreal y sobre la base de las
evaluaciones realizadas en virtud del articulo 6 del Protocolo, los
ajustes y reducciones de la produccién y el consumo de la sustancia
controlada enumerada en el anexo E del Protocolo, tal como figura en el
anexo III del informe de la Novena Reunién de las Partes;

Decision IX/4. Nueva enmienda del Protocclo

- Adoptar, de conformidad con el procedimiento establecido en el parrafo 4
del articuloc 9 del Convenio de Viena para la Proteccién de la Capa de
Ozono, la enmienda del Protocolo de Montreal que figura en el anexo IV
del informe de la Novena Reunidn de las Partes;
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Anexo I

AJUSTES RELATIVOS A LAS SUSTANCIAS CONTROLADAS ENUMERADAS EN EL

ANEXO A ACORDADOS EN LA NOVENA REUNION DE LAS PARTES

Articulo S5, parrafo 3

El texto del encabezamiento del pArrafo 3 del articulo 5 se sustituird
por el siguiente:

3. Al aplicar las medidas de control previstas en los artfculos 2 A a 2 E,
toda Parte qQue opere al amparo del p&rrafo 1 del presente artfculo tendrd
derecho a emplear:

El texto del inciso a) del p&rrafo 3 del artfculo 5 del Protocolo se
sustituird por el siguiente:

a) En el caso de las sustancias controladas enumeradas en el anexo A,
ya sea el promedio de su nivel calculado de consumo anual correspondiente al
perfodo 1995 a 1997 inclusive o un nivel calculado de consumo de 0,3 kg per
cépita, si este Gltimo es menor, como base para determinar su cumplimiento de
las medidas de control relacicnadas con el consumo;

Se afladird al nuevo texto del parrafo 3 del artficulo 5 del Protocolo el
inciso siguiente:

c) En el caso de las sustancias controladas enumeradas en el anexo A,
ya sea el promedio de su nivel calculado de produccién anual correspondiente
al perfodo 1995 a 1997 inclusive, o un nivel calculado de produccién de 0,3
Kg. per cépita, si este Ultimo es menor, como base para determinar su
cumplimiento de las medidas de control relacionadas con la produccidn.
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Anexo II1

AJUSTES RELATIVOS A LAS SUSTANCIAS CONTROLADAS ENUMERADAS EN
EL ANEXO B ACORDADOS EN LA NOVENA REUNION DE LAS PARTES

Articulo 5, pérrafo 3

El texto del encabezamiento del p&rrafo 3 del artfculo 5 se sustituird
por el siguiente:

3. Al aplicar las medidas de control previstas en los articulos 2 A a 2 E,
toda Parte que opere al amparo del parrafo 1 del presente articulo tendréd
derecho a emplear:

El texto del inciso b) del pArrafo 3 del artfculo 5 del Protocolo se
sustituird por el siguiente:

b) En el caso de las sustancias controladas enumeradas en el anexo B,
ya sea el promedio de su nivel calculado de consumo anual correspondiente al
perfiodo 1998 a 2000 inclusive o un nivel calculado de consumo de 0,2 kg per
cdpita si este (ltimo es menor, como base para determinar su cumplimiento de
las medidas de control relacionadas con el consumo.

Se afladird al parrafo 3 del articulo 5 del Protocolo el siguiente
inciso:

d) ‘En el caso de las sustancias controladas enumeradas en el anexo B,
ya sea el promedio de su nivel calculado de produccién anual
correspondiente al perfodo 1998 a 2000 inclusive o un nivel calculado de
produccién de 0,2 kg per cépita, si este (ltimo es menor, como base para
determinar su cumplimiento de las medidas de control relaciocnadas con la
produccién.
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Anex II

AJUSTES RELATIVOS A LA SUSTANCIA CONTROLADA QUE FIGURA EN EL
anexo E ACORDADOS EN LA NOVENA REUNION DE LAS PARTES

A. Articulo 2H: Metilbromuro

1 El texto de los parrafos 2 a 4 del articulo 2H del Protocolo se
sustituird por el siguiente:

2, Cada Parte velard por que en el perfodo de doce meses contados a
partir del 1° de enero de 1999, y en cada periodo sucesivo de doce
meses, su nivel calculado de consumo de la sustancia controlada que
figura en el anexo E no supere, anualmente, el 75% de su nivel calculado
de consumo de 1991. Cada Parte que produzca la sustancia velard por
que, durante los mismos periodos, su nivel calculado de produccién de la
sustancia no supere, anualmente, el 75% de su nivel calculado de
produccién de 1991. No obstante, a fin de satisfacer las necesidades
bisicas internas de las Partes que operan al amparo del pArrafo 1 del
articulo 5, su nivel calculado de produccién podr& superar dicho limite
hasta en un 10% de su nivel calculado de produccién de 1991.

3. Cada Parte velard por que en el periodo de doce meses contados a
partir del 1° de enero de 2001, y en cada periodo sucesivo de doce
meses, su nivel calculado de consumo de la sustancia controlada que
figura en el anexo E no supere, anualmente, el 50% de su nivel calculado
de consumo de 1991. Cada Parte que produzca la sustancia velard por
que, durante los mismos periodos, su nivel calculado de produccién de la
sustancia no supere, anualmente, el 50% de su nivel calculado de
produccién de 1991. No obstante, a fin de satisfacer las necesidades
bésicas internas de las Partes que operan al amparo del p&rrafo 1 del
articulo 5, su nivel calculado de produccién podrd superar dicho limite
hasta en un 10% de su nivel calculado de produccién de 1991.

4. Cada Parte velard por que en el periodo de doce meses contados a
partir del 1° de enero de 2003, y en cada perfcdo sucesivo de doce
meses, su nivel calculado de consumo de la sustancia controlada que
figura en el anexo E no supere, anualmente, el 30% de su nivel calculado
de consumo de 1991. Cada Parte que produzca la sustancia velard por
que, durante los mismos periodos, su nivel calculado de produccién de la
sustancia no supere, anualmente, el 30% de su nivel calculado de
produccién de 1991. No obstante, a fin de satisfacer las necesidades
bésicas internas de las Partes gue operan al amparoc del p&rrafo 1 del
articulo S, su nivel calculado de produccién podrd superar dicho limite
hasta en un 10% de su nivel calculado de produccién de 1991.

5. Cada Parte velard por que en el periocdo de doce meses contados a
partir del 1° de enero de 2005, y en cada periodo sucesivo de doce
meses, su nivel calculado de consumo de la sustancia controlada que

figura en el anexo E no sea superior a cero. Cada Parte que produzca la
sustancia velari por que, durante los mismos periodos, su nivel
calculado de produccién de la sustancia no sea superior a cero. No
obstante, a fin de satisfacer las necesidades bisicas internas de las
Partes que operan al amparo del pArrafo 1 del articulo 5, su nivel
calculado de produccién podr& superar dicho limite hasta en un 15% de su
nivel calculado de produccién de 1991. Lo dispuesto en este parrafo se
aplicard salvo en la medida en que las Partes decidan permitir el nivel
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de produccién o consumo gQue sea necesario para atender los usos por
ellas convenidos como usos criticos.

2 El pérrafo 5 del articulo 2H del Protocolo se convertird en parrafo 6.
B. Artfculo 5, pérrafo 8 ter d)

s 1 Después del apartado i) del inciso d) del péarrafo 8 ter del articulo §
del Protocolo se insertardn los apartados siguientes:

ii) Cada Parte que opere al amparo del parrafo 1 del presente
articulo velard por que en el perfiodo de doce meses contados a
partir del 1° de enero de 2005, y en cada perfodo sucesivo de
doce meses, sus niveles calculados de consumo y produccién de
la sustancia controlada que figura en el anexo E no superen,
anualmente, el 80% del promedio de sus niveles calculados
anuales de consumo y produccién, respectivamente,
correspondientes al periodo de 1995 a 1998 inclusive;

iii) Cada Parte que opere al amparo del pirrafo 1 del presente
articulec velari por que en el perfodo de doce meses contadecs a
partir del 1° de enero de 2015, y en cada periodo sucesivo de
doce meses, sus niveles calculados de consumo y produccién de
la sustancia controlada que figura en el anexo E no sean
superiores a cero. Lo dispuesto en este pirrafo se aplicard
salvo en la medida en gue las Partes decidan permitir el nivel
de produccién o consumo gue sea necesario para atender los
usos por ellas convenidos como usos criticos;

2, El apartado ii) del inciso d) del parrafo 8 ter dsl articulo 5 del
Protocolo se convertiri en apartado iv) del inciso d) ¢zl parrafo 8 ter.
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Anexo IV

ENMIENDA DEL PROTOCOLO DE MONTREAL APROBADA POR LA
NOVENA REUNION DE LAS PARTES

ARTICULO 1: ENMIENDA

A. Articulo 4, pérrafo 1 gua.

Tras el parrafo 1 ter del articulo 4 del Protocolo se insertard el
padrrafo siguiente:

1. Qua. En el plazo de un afio a partir de la entrada en vigor del
presente pdrrafo, toda Parte prohibir& la importacién de la sustancia
controlada que figura en el anexo E de cualquier Estado que no sea Parte
en el presente Protocolo.

B. Articulo 4, pdrrafo 2 qua.

Tras el parrafo 2 ter del articulo 4 del Protocolo se insertari el
pérrafo siguiente:

2. gua. Transcurrido un afic a partir de la entrada en vigor del
presente pdrrafo, toda Parte prohibird la exportacién de la sustancia
controlada que figura en el anexo E a Estados que no sean Partes en el
presente Protocolo.

C. Articulo 4, pirrafos 5, 6 v 7

En los pérrafos 5, 6 y 7 del articulo 4 del Protocolo, las palabras:
Y en el Grupo II del anexo C
se sustituirén por:
» en el Grupo II del anexc C y en el anexo E
D. Articulo 4, pédrrafo 8
En el parrafo 8 del articulc 4 del Protocolo, las palabras:
articulo 2G
se sustituirdn por:

articulos 2G y 2H



El siguiente artficulo se afiadird al Protocolo como articulo 4A:

1. En el caso en que, transcurrida la fecha que le sea aplicable para la
supresién de una sustancia controlada, una Parte no haya podido, pese a haber
adoptado todas las medidas posibles para cumplir sus obligaciones derivadas
del Protocolo, eliminar la produccién de esa sustancia para el consumo
interno con destino a usos distintos de los convenidos por las Partes como
esenciales, esa Parte prohibird la exportacién de cantidades usadas,
recicladas y regeneradas de esa sustancia, para cualquier fin que no sea su
destruccién.

2. El p&rrafo 1 del presente articulo se aplicard sin perjuicio de lo
dispuesto en el articulo 11 del Convenio y en el procedimiento relativo al
incumplimiento elaborado en virtud del articulo 8 del Protocolo.

F. Articulo 4B: Sistema de licencias
El siguiente articulo se afladir& al Protocolo como articulo 4B:

1. Las Partes establecerin y pondr&n en prédctica, para el 1° de enero de
2000 o en el plazo de tres meses a partir de la entrada en vigor del presente
articulo para cada una de ellas, un sistema de concesién de licencias para la
importacién y exportacién de sustancias controladas nuevas, usadas,
recicladas y regeneradas enumeradas en los anexos A, B y C.

2. Sin perjuicio de lo dispuesto en el parrafo 1 del presente articulo, si
una Parte que opera al amparo del p&rrafo 1 del articulo 5 decide que no estd
en condiciones de establecer y poner en prictica un sistema para la concesién
de licencias para la importacién y exportacién de sustancias controladas
enumeradas en los anexos C y E, podrd posponer la adopcién de esas medidas
hasta el 1° de enero de 2005 y el 1° de enero de 2002, respectivamente.

3. En el plazo de tres meses a partir de la fecha en que introduzcan su
sistema de licencias, las Partes informardn a la Secretaria del
establecimientc y el funcionamiento de dicho sistema.

4. La Secretaria preparard y distribuird peridédicamente a todas las Partes
una lista de las Partes que le hayan informado de su sistema de licencias ¥y
remitird esa informacién al Comité de Aplicacidén para su examen y la
formulacidén de las recomendaciones pertinentes a las Partes.

ARTICULO 2: RELACION CON LA ENMIENDA DE 1992

Ninglin Estado u organizacién de integracién econdémica regional podra
depositar un instrumentc de ratificacidén, aceptacién, aprobacién o adhesidn
de la presente Enmienda a menos que haya depositado, previa o
simulté&neamente, un instrumento de ratificacién, aceptacién, aprobacién ©
adhesién de la Enmienda aprobada en la Cuarta Reunién de las Partes, en
Copenhague, el 25 de noviembre de 1992.
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ARTICULO 3: ENTRADA EN VIGOR

1. La presente Enmienda entrard en vigor el 1° de enero de 1999, siempre
que se hayan depositado al menos 20 instrumentos de ratificacién, aceptacién
o aprobacién de la Enmienda por Estados u organizaciones de integracién
econémica regional que sean Partes en el Protocolo de Montreal relativo a las
sustancias que agotan la capa de ozono. En el caso de que en esa fecha no se
hayan cumplido estas condiciones, la Enmienda entrard en vigor el nonagésimo
dia contado desde la fecha en que se hayan cumplido dichas condiciones.

- 13 A los efectos del pdrrafo 1, los instrumentos depositados por una
organizacién de integracibén econémica regional no se contarin como
adicionales a los depositados por los Estados miembros de esa organizacién.

2. Después de la entrada en vigor de la presente Enmienda, segin lo
dispuesto en el parrafo 1, la Enmienda entrard en vigor para cualquier otra
Parte en el Protocolo el nonagésimo dfa contado desde la fecha en que haya
depositado su instrumento de ratificacién, aceptacidén o aprobaciébn.
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